
IN THE COURT OF THE PR. SESSIONS JUDGE, REASI 
 
Bail No:-12/Res               Dated:-30.04.2020 

 
1. Arun Dev Thakur S/O Karnail Singh 
2. Talib Hussain S/O Noor Din 

Both residents of Sirla Bagha Tehsil and District Reasi 
          (Applicants) 
 

Vs. 
 
Union Territory of Jammu and Kashmir through SHO Police Station Reasi 

    (Non-Applicant)  
 

 
 

In the matter of :-   Application for bail  in case under  FIR No. 41/2020 of 
Police Station Reasi  u/s 8/22 of  NDPS Act. 

 
Mr. Gulshan Singh, Advocate for the accused/ applicants 
Sh. R. B Bandral, PP for UT of Jammu and Kashmir 
  

O R D E R 
 

1. The instant bail application has been moved on behalf of the accused 

persons/applicants herein through their counsel  seeking bail of the 

accused persons by agitating that accused persons have been falsely 

implicated in the case for possession of small quantity of Chitta and 

the  offence vis a vis quantity which was allegedly recovered from the 

accused is ,bailable and no purpose shall be served by keeping the 

accused persons in sustained police custody. The accused person are  

ready to undertake all conditions in case bail is granted to them.  

 

2. Police report reveals that accused were carrying the contraband 

while riding on a motorcycle  and during  frisking by the police,  the 

accused persons were found in possession   5 grams of Chitta(Herion) 

each. 

 

3. The Ld. PP has objected the bail application by pleading that accused 

are involved in a very heinous offences under section 8/22 NDPS Act 

and were going to sell the NDPS substances in and around Reasi 

Town among youths. The Ld. PP vehemently opposed the bail 

application by pleading that the accused were  carrying the 

contraband for commercial purposes, therefore prayed for the 

rejection of bail application 



4. Heard the rival arguments through virtual mode  and also perused 

the necessary record placed before me for just disposal of the bail 

application. The accused person have  been arrested in case under  

FIR No 41/2020 of police station Reasi for carrying 5 gms of Chitta 

each. Admittedly contraband seized from each accused persons  falls 

in the small category therefore there is no impediment in bailing out 

the accused persons when investigation is almost complete and no 

purpose shall be served by  keeping  the accused persons  in 

sustained police custody. Also  small quantity of contraband does not 

violate  the guidelines formulated by High Powered Committee 

framed under  the directions  of Hon’ble Supreme Court in suo moto 

writ petition (civil) 1/2020 in RE. Contagion of COVID-19, for 

decongestion of Jails. Therefore in the facts and circumstances of the 

case ,accused persons  are admitted to bail on their  furnishing bail 

bond and personal bond each in the amount of Rs. 20,000/- to the 

satisfaction of the incharge police station/I.O concerned subject  to 

following conditions: 

 That they will not influence or threaten any prosecution 

witness. 

 That they shall also cooperate with the concerned IO with 

respect to the further advancement of the case if any as and 

when directed. 

 That they shall not commit any offence during the bail 

period. 

 That they shall also take precautionary measures for 

protecting themselves and family members from the Novel 

Corona Virus (COVID-19) by following the advisories issued in 

this respect by the Government/Experts. 

The bail application is accordingly disposed off and shall be consigned 

to records when the hard copies of the pleadings of the case are submitted 

before the court immediately after the period of lockdown is over.  

 
Announced       Kamlesh Pandit 
30.04.2020      Pr. District & Sessions Judge 
                Reasi 
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